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CENTAAL ADMINISTRAIIVE TRIBUNAI PRINCIPAL BENCH,

Review Aggl~catlon Noﬁ158 of 1994

0.A. No7l4/89
New Delhi this /j\t) May, 1994,

CORAM:

fon'ble Mr.Justice V,S.Malimath, Chairmand

,Hon'ble Mr.S.R.Adige, Member(A)

H.S‘Pdnwar, .
s/o Late Shri Kishan Singh Panwar,

" aged about 43 years,

r/o C-58, Krishi Vihar,
hi=110048.

Employed as

- Hindi Assttd in the ‘
‘Indian Council of Agrlcultural Besearch(ICAR) ,

Krishi Bhawan, , - L
New Delhi =110001. o ‘.;:::Applicanuﬂ

Vereus

Union of India through

1, The Secretary,
Ministry of Information and
Broadcast;ng,,
- Government of India,
Shastri Bhavan,
New Delhi=-110001, -

23& The Indian Council of Agricultural
Research through
the Secretary, !
‘Krishi Bhavan,

New Delhi-110001 e+« s ssRespondents:l

oRdER -

By Hon'ble Mr/S.R Ad1 " Member(A) N
This is an application dated 18494, filed

by Shri H.S;Paﬁwar prayihg for review of the

Tribunal's judgment dated 7.3.94 in 0.A.Noi714/89

'H,S, Panwar VSJ.UEion of India & others{:

L

2, : ~ Under Order 47 Rule ICPC, a decision/
judgment/order can be reviewed onl? if}

i) it suffers from an error apparent -~
~ on the face of the record;

w/// .. i1) new materisl or evidence is discovered

which was not within the knowledge
of the parties or could not be produced



by thaf party at the time the judgmen®
was made despite due diligence;’ or

-

iii)for any sufficient reason construed
" "to mean analogous reasonsy

34 It has been urged in this application that

- interim relief Nb.(iii)'escaped the.Tribunalls

LY

© attention, which constitutes an error apparent on

the face of record. Interim relief No.(iii) reads.
as under:- ] ,
® Order the respondent no.l to pay the |
© salary of the applicant until he is

formally relieved by the Ministry of
 Defence/J® - '

4, | If requires no retgriation thét the
-interim relief préyed for has to be in aid - _
of the main relief; In the present case, the maiﬁ~
relief;was‘given full consideratioh on merit,
None appeared for the pet;tionerfwhen the case was
célléd out ;‘ahd hence after hearing the learned
counsel for thé respondents and iooking into the
materials on recdrdﬁ the impugned brdéj dated
743494 was passed® Under the circumstances, once
final order was passed, any interim relief prayed

for ceasedto have relevance,

- 54 Under the circumstances, this review

application does not fall within the ambit of
Order 47 Rule 1CPC and hence the same is rejected?
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(S.R.4DIGE) ' (V,S.MALIMATH)
MEMBER (A) - " CHATRMANG
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